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IPmm^amSlBVE TaiEUNa^.JABALPUR BEtlCai.JABAL^R

Oai@Hia» APt^IGATION iao.193 OP 2nfl3

Jabalpiir^ this the 17th day of APril,|2003»

Honjfjble Mr.A«K#Bhatnagar#! Meaaber (Judicial)

Peppu Kon late Shri Ram Nath
Koti,i Ag^ about 30 years, Unemployed,
Residence of H.ifo,444, Tulsi MDha.la,
Bai ka Bageecha, Jabalpur (MP) -APPLIGAjOT

(By AdWate- MT.vivek Shakla)

versus

1* Union of India through
the Secretary, Ministry of
Defence, Netf Delhi*

2* Ctoitonandant,
Central Ordnance Depot,
Jabalpur (JMP)

3* personn^ Officer (Civilian)
Central Ordinarc e Dqpot,jJcbalpur. -REapONDEMDS

© a D (ORAD)

This application has been filed under section 19

of the AiSministrative Tribunal xit, 1985 seeking relief

for aimraoning the original record relating to the

compassionate appointment of the ̂ lisant and a direction

to the re^ondents to reconsider the case of the

applicant for compassionate appointment*

2* The brief facts as per applicsftij . are that the

applicant' s father was working under the rej^ondent no*2

on the post of Fitter The ̂ jplicant's father

Shri Ran Nath Korl ejjpired on 01*09*1999 leaving behind

his widow ant* Rukamani Bai, a son Siri Psppu Lai Kori

and a dau^ter Ku,De^a Korl* The claim of the applicant

is that at the time of death of his father, there was no
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the

iosiiovchle property in/haiae . of his family at Jehalpur aiiL

his family was residing in the rQatal bouse. The applicant

also Claims that he and his mother had aabmitted request

before the concerned authority for grant of conpassionate

appointment. A copy of which is Annexare a-2. In pursuance

of the ̂ plication made by the applicant for compassionate

^pointment, a letter 1^.766 dated 29.8.2000 was issued

by the D^artraent for submitting some dcCument^certifiCate.

A cifipy of the Letter is iainexire a-5. The ̂ plJcantls

re<jiest for conpassionate appointment was considered by

the Circle Committee in its meeting, which was held in

January 2001 at Katpur first time. It was again considered

in its meeting at Agra and finally the reqiaest of the

applicant was considered third and the last time on

28 .2.200 2, which was caamnicated to the mother of the

applicant vide letter dated 26.3.2002, i»e.,< Annesaire a-8,!

in which it has been clearly mentioned that the a?equest

of the ̂ licant for ccaipassionate appointment has been

rejected due to limited n\amber of Vacancies and large

nruDber of applications received for the post.

3. I have heard the learned counsel for the

applicant and have pecused the record carefully.

4. The learned coxinsdL for the applicant submitted

that the action of the respondents is malafide,i discri

minatory and aibitrary. Counsel for the applicant further

submitted that the regnest of the applicant fc>r com^

passionate appointment, which is rejected by the respondents

is not a ̂ eaiking order. He j&irther submitted that he

should have been considered for conpassionate ̂ pointment,i

as he is having liabilities of education and raarciage

of his unmarried sister and dae to denial of conpassionate
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eppolatra^'lvj Hie family of the deceased Qoverraaent servant

is faPing serious problems. I have gone throus^ the letter

dated 29.8.2000 (Annexare A-5)#! which was SQit by the res

pondents for offering compassionate ̂ pointment to the wife

of the deceased QOvemment servant. I have also gonethrou^

the letter dated 25.3/4.2001 (Annexare a-6} addressed to

Sait.Bukamani Bai. wife of the deceased Qovernment servant^ in

which it has been mentioned in para 2 that her application

has been considered by the Circle Ooioaittee, but due to

limited number of vacancies and large niamber of ̂ jplications

for compassionate appointment her application was not acceded

to. I have also gone through the letter dated 19.12.2001

(Annexare in which it is stated that the application

of the ̂ plicant shoxild be sorutinised and considered

time and last time in C,O.D. Agra by the Circle Committee.
-■ if- ^

I have also perused the impugned letter dated 26 .3.200 2

(Annexare i^8). in which it has been mentioned that the name

of the applicant could not be considered due to large nxndoer

of ^plications for ccwnpassionate appointment of more

deserving applicants and limited number of vacancies.

5. In view of the aforesaid, I find no infirmity in the

orders passed by the re^ondents and no judicial indulgence

is warranted in this Case. The 0.A# is dismissed for being

de^id of any merit at the admission stage with no order as

i^^^to^osts.

U«!C:.Bhataagar}
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